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O.A. No. 184/90 ' 199

T.A. No.
DATE OF DECISION__ 1%.2. 1892, ’
Shri Ganga Ram & Anether Petitioner Applicant
Shri B.5. Mainse ' . * Advocate for the PgiiHiRRens) Appli cant
Versus '
Unien ef Indis & Others ' Respondent
Shri Q.H, Moolri | Advocate for the Respondent(s)

The Hon’ble Mr. P.K. Kartha, Vica—thalrman (Judl,)

The Hon’ble Mr. B. N. Dhpundiyal, Adminlstrativa Membaer,

ﬂ,."
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-

Whether Reporters of local papers may be allowed to see the Judgement ? %
" To be referred to the Reporter or not

Whether their Lordships wish to see the fair copy of the Judgement ? /f\/U
Whether it needs to be circulated to other Benches of the Tribunal ?

f)f\/‘J

(Judgement mf‘ the Bench delivered by Hem ble
Mr, P.Ks Kartha, Ulcn—Chmlrnan)

Thg applicant, whe is the sen of the allmtt;n of a
railway quarter, has praygd for quashing the. impugned order
dated 13, 6. 1989 whareby the ralllday quar ter allmtaqg :;1?;32%
had been canéelled and the allottas has besn called upon
to vacate tha,quaréar, failing which eviction pracesdings
undaer the ?ublié Praemisas (Eviction of Unauthori sed Ocoupants) -
act, 1971, have b.-een' 'thl;zaatm,ned\tm be initiated against him,

On 2,2.1992, the Tribunal passed an interim order diracting

the respendents not te evict the applicant from Guarter

Ne,52/8-5, Chheti More Sarai, Delhi,
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2 Cn 13,2,1991, a Full Banch of the Tribunal Has

héld in its judgemant that the Tribunal has the jurisdictisn
to adjudicats upen the matter notuithstandiﬁg the interim
order nasasad by tha Supreme Court in Unien of India Vs,
Rasila Ram and dthars,

3.“ Applicaht Na.i 1s the fathsr of applicant Neo, 2,

He retired as Goods Marker from the Northern Railuay,

Applicant No,2 is employed as Parcel Ferter at Railuay

:Station, Dalhi Junction, He wvas appeinted as a casusal

labBourer in 1979 and was reqularissd as Parcel Porter an

1,2, 1684, From 1,1,1888, he had been staying with his

Father in the Government guarter in question,

-~
\

Ao 'According to the instructions issued by the Failuway
Boardy on retirement of a railuway servant, his quarter may
be alletted te his serving sen/daughter eut ef turn preovidad
the said ralatien fulfils ths follewing conditiens:-

(1) The said rslation is a'railuay ssrvant:

(ii) he/she -aﬂ'bamn sharing accommodation with
tha‘retiring or decgased railway servant for
at lwast six mmnthé befora the date of rTetire-
meﬁtAar death:

(iii) no out of turn allotment of accommedation is
made to any such persons if they had haeen
ar awing hmusg Tent all@uancalsuppr@ssiné the
fact that they uere.sharing the accammaﬁatién
allatited to ctheir Fath@f/san/husband/uifa, as

the case may ba; and
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{iv) that the sceépe of thesze eorders is te be
cenfined to such of the wards as are rsgular
empléyaes antd that casual labour and the

substitutes with or without temporasry status

are sxcluded from the purview of these ordars,

N 1

5.  The apAlicant Ne.2 Fulfilled the above conditions,

He had alse unﬂértakaﬁ that the H.R.ﬂ.ipaiﬁ te him be
adjusted accordingly.l In view of the aboye} the applicatien
is dispﬂsad-af with tﬁs'ﬂirectimn to the rasﬁondants to
regularise Quar tar No,52/8-5, Chhoti Mere Serai, Delhi

in favour of the applicant Em.? from the date of the
;éfirémgnt,af applicant Nm;1,‘bis F?th@r, frem Gevernmant
I;arvica. HeFo As dTaun by tﬁs abplicant be ;djusﬁeﬂ
accm;dingly. The respendents shall cemply with the ébmvc
dirsﬁti@ns uithin a‘pafi@d.aF twe menths frem the déte of
communication of this erder, The interim ordsr passed an

2.2.1980 is hersby mads absolute,

B There will be ne erder as te cests,
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(8. Dhmundlyal) ‘ ' (P.K. Kartha
AamlnistLatlue Member Ulce-Chnlrman(J



